Iy THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
I '

AT HYDERABAD

0.A4.H0,980/96 } Date of Crder|s 19,8,96

BETWEEN 3 |

1. Sk,Jani Basha E
2., K.Venkureddy {
3. Y. Ramaiah ! i
4, P.Subrahmanyam |
5. Sk.Apubakar
6, Bs.Thirupaiah L
7+ Sk,Ghouse Basha
8. V.Pasupathnieswara Rao .
9. P.Subrahmanyam ‘
10.A.5ubbaramaiah i ;
11,N.Eswaraiah | :
12,J.Rathnaiah !

13,A.Kanthaiah .+ Applicahts,

AND
1. Post Master General, L
Vijayawada Region, ‘
Vijayawada, ‘

!
2. Superintendent of Post Offices,

Gudur DRivision, Gudur, l .+ Respondents,
!
- -
Counsel for the Applicants t .o Mr,S;RamakrishnaRao
| !
Counsel for the Respordents ! ey Mr,N.R.Deyraj
|
i
CCEAM 3

HOK 'BLE SHRI R,RANGARAJAN : MEMBER (ADMN,)

JUDGEMEN T

e demm peyw  deme Pww ewe e B

X Oral order as per Hon'ble Shri' R,Rangarajan, Member (Admn,) X

None for the applicants, XShri W,.Satyanarayana for

i
Shri N.R.Devraj, learned standing counsel for the respprdents,

i
2. There are 13 applicants i% this OA, They a?e vorking
as ED Agents underthe control oflR-z. The pdstal éepartment
has introduced cycle beat abolisﬁing food beat on éCCOLnt
of grant of cycle advance, The éllowances because{of tihe

introduction of the cycle beat wa@ reduced from thgt

_tag) QE»//,

i+hi

°




ceZae

of the allowance payable to tham on the basis of food heat;

The impugned srder No{ﬁ-1$/1B/R1gs, dated 11.1.96 (A = 1]

reduced the allowance Por the peried mentioned in the

impugned ordar,

3. This 0.A is Piled to se% aside the impugned ofder

- ‘,_\Fﬂ -~ gl H
referred | he above by holding (it°as illegal arbitrary ai
payment of allowance as eaé}iar:
4, This 0.A is similar to 0.A.252/96 disposed of |

~that the applicants in this (A are similarly situategq
22.2.96 on the file of this Bench, It is stated/as the gf

in the above referred 0.A. Hznce the same direction is ff

in this D.A, also and directed as Pollowsi-—

"The reduced allowance fer the applicants ahall bs

effected Prom the date of issus of the impugned erdsr by
R-2 i.e. the Supsrintendent of Pest 0Offices, Gudur Divis

if they are similarly situsted as ths applicants in 0.A.]

The amoumt if any recowsred retrospectively for the peripd

prior to the issue of the impugned ordsr the same may be
paid back to the applicants vithin a perind of 3 months

from the date of receipt of a copy 6f this order,"

DN
i
yplicants

hllowed

ion -

052/96,

Se The 04 is ordered accordingly at the tima of adpission

stage itself. No coste.

"

( R.RANGARAJAN )
Member (Admn)

Dated 19th August, 1296

0y
(Dictated in open Court)
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0, 980/96.
Conpy te:-

£

1. Ppest Master ng:ral, vijayawada Recgien, yijayswada.

2. Sussrintendent of pest officms, Guéur Diyisien, Cudur.
1, One= cesy te gri, s.kamakrishna Rae, a vetate, CAT, Hyé
4, One cepy te Sri. N.R.Devaraj, Sr. CGSC, AT, Hys.

5. One cesy te Library, CAT, Hyd,

6, -One sear=s Cepy.
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